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) Q' CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
- ORIGINAL APPLICATION No.234/1995

MONDAY, THIS THE 23RD DAY OF JANUARY, 1995

SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN

SHRI T.V, RAMANAN ., MEMBER (A)

Balappa Nagappa Kogiyavar,

S/o Nagappa Kogxyavar,

Telegraphist,

Telegraph Office, Gulbarga. .o Applicant

. : ' (By Advocate Shri M.M. Khannur)
Vs,
1. Chief General Manager,
Telecommunication, Ulsoor,

Bangalore - 560 008,

2. General Manager, -
‘Hubly Area, Hubli.

3. Senior Superintendent,
(Telegraphic Traffic),
Belgaum Division, Belgaum.
4, Assistant Supsrintendent
(Telegraphic Traffic),
Telegraph Of fice, Gulbarga.
5. Rssistant Superintsndent (Incharge),

Telagraphic Traffic, Telegraph Office,
Bagalkot. .o Respondents

ORDER

Shri Justice P.K. Shyamsundar, Vice Chairmans

We have heard the learned counsel for the applicant. .We

find no ground to admit this application which is all about shifting

' dﬁggﬁfh A[NWINiS§§ of the applicant from Bagalkot to Gulbarga.
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he is sald to have fhitiated Gn the basis of an administrative fiat

at Annexure~'A' d?téd 6,11.19@2; wherein at para 5(c), it is mentionaed

that people or perséhnel enromled for Territorial Army and undergoing
training will be ent?tled to ﬁi) posting at place of choice,
(ii) preferential trsatment f%r allotment of quarter and (iii)

residential service telsphonel ~

3. The appli¢%nt, havibg accepted the transfer from Bagalkot

to Gulbarga, appafeﬁLly had nk eason to demur against that move.

d
At eny rate, it is ot said hg was not given a choice regarding a

place of choice.
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4, Be that asfit may, if he now wants to go back to the placé

T

of his origin, whether that cfuld be done ard—HtCoTid-be-deney is

a matter puraiy for:ihe autho?ities. We notice that hs has in that

behalf made threelrepresentatﬁons which are at Annexures R4,R5 and A6,

‘ o

all said to be stilll pending gonsideration by the authorities.

Se Under theltircumstapces, all that we can do is to direct

R=1, the Chief Gener%l NanagaL, Telecommunications, to dispose of 'i

’ at-lea%t the 1atést in the series, viz,,

;\$%§ those representationt
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" % ¥512,1994, Annexure-

A6, if nok the others. Annexure-A6 to be
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' disposed oﬁf by R-1, within three months from the date or receipt

i

‘fﬁ? a copy of this order. UWe #iﬂect a copy of this order be sent

to R-1, for informatiion and ngcsssary action,
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gﬁu; CORN 6. With this pbservatifin, this application stands disposed s
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